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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

APPEAL NO. 597/2025 (WZ)
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THROUGH
1 Narender Pal Singh

Advocate, MOEF&CC
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

APPEAL NO. 597/2025 (WZ)

IN THE MATTER OF:

ShashikantVithhal Kamble ...Applicant
Vs.

MOoEF&CC & Ors ...Respondent(s)

COUNTER AFFIDAVIT ON BEHALF OF THE MINISTRY OF

ENVIRONMENT, FOREST AND CLIMATE CHANGE.

MOST RESPECTFULLY SHOWETH:

I, Dr. Surender Gugloth, S/o Shri. Shankar, aged about 40
years, presently working as Scientist 'E' at the Ministry of
Environment, Forest & Climate Change (MoEF&CC), Regional Office,
Ground Floor, East Wing, New Secretariat Building, Civil Lines,

Nagpur, do hereby solemnly affirm and state as under:

: ”l;-hat I am authorized to swear the present affidavit on behalf of the
Ministry of Environment, Forest & Climate Change (MoEF&CC).

. It is respectfully submitted that the applicant has filed the present
Appeal challenging the Environmental Clearance dated 18.07.2025

granted to Respondent No. 7, M/s Mahanagar
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residential project titled “Harmony Platinum” situated at Village
Kondhwa Khurd, Taluka Haveli, District Pune. The principal allegation
of the appellant is that the Project Proponent carried out substantial
construction prior to the grant of the expansion Environmental
Clearance, and that such construction exceeded the total built-up area
permitted under the earlier Environmental Clearance dated 22.05.2008.
It has been contended that as per the site inspection conducted by the
Maharashtra Pollution Control Board on 08.07.2025, several buildings
were found to be fully constructed and occupied even before the
issuance of the expansion EC dated 18.07.2025. The appellant relies
upon the MPCB inspection report to allege that the Project Proponent
had already completed construction of multiple residential buildings
and had obtained Occupancy Certificates in respect thereof, thereby
rendering the subsequent grant of expansion EC illegal.

. It is humbly submitted that, the present affidavit is filed in compliance
to the order dated 30.10.2025 wherein the Hon'ble Tribunal directed as

follows:

"5...In view of above facts, before admitting this appeal, we direct the
Registry to issue notice only to Respondent No.l — MoEF&CC and

respondent No.2 - SEIAA at present, directing them to submit their
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reply before the next date as to whether Certified Compliance Report
(CCR) was submitted by the Project Proponent or not and also whether
prior to the grant of expansion EC dated 1 8.07..2025, the construction
was done in excess of the construction which was permitted under the

first EC dated 22.05.2008..."

. It is most respectfully submitted that, in compliance with the directions
of this Hon’ble Tribunal, the records available with the IA-CMD
Division of the Ministry as well as inputs received from the Regional
Office, Nagpur have been examined. It is submitted that no Certified
Compliance Report (CCR) in respect of the project in question has

been issued by the Ministry.

*.  Applicable provisions of grant of Environmental Clearance:

. It is submitted that the Ministry has issued Environmental Impact
Assessment (EIA) Notification No. S.O. 1533 E dated 14th September,
2006. The EIA Notification, 2006 as amended regulates developmental
projects in respect of construction of new projects/activities/expansion
or modernization of existing projeéts in different parts of the country

for grant of prior Environmental Clearance.
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6. That, in exercise of the powers confened upon the Central Government
under sub section (3) of section 3 of the Environment (Protection) Act,
1986 and in accordance with the procedures specified in the EIA
Notification, 2006, SEIAAs have been constituted in different
States/UTs to discharge the functions of the regulatory authorities for
the respective States/UTs.

7. That, it is respectfully submitted that the EIA Notification, 2006 as
amended covers 38 projects/activities in its Schedule which inter-alia
includes different types of infrastructure projects viz. Airports, Ports,
Highways, and Building & Construction Projects etc. as specified and
classified in the Schedule of the said notification. All such
projects/activities shall require prior Environmental Clearance from the
concerned regulatory authority, e.g., MoEF&CC in the Central
Government for matters falling under Category ‘A’ in the Schedule and
the State Environment Impact Assessment Authority (SEIAA) at State
level for matters falling under Category ‘B’ in the said Schedule, before
starting any constrﬁction work. Broadly, following .categoriés
projects/activities are covered under the ambit of EIA Notification,

2006 as amended:
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a. All new projects or activities listed in the Schedule to this
notification;

b. Expansion and modernization of existing projects or activities listed
in the Schedule to this notification with addition of capacity beyond the
limits specified for the concerned sector, that is, projects or activities
which cross the threshold limits given in the Schedule, after expansion
or modernization;

c. Any change in product - mix in an existing manufacturing unit

included in Schedule beyond the specified range.

. That under the provisions of the EIA Notification, 2006 as amended,
Environmental Clearance for Building and Construction Projects &
Township and Area Development Projects are covered under entry 8
(a) & (b) of the Schedule to the EIA Notification, 2006. Entries 8(a)

and 8(b) of the Schedule of EIA Notification 2006 provides as follows;

“8(a): Building and Construction projects - >20000 sq. m and <150000
sq. m of built-up area require EC.
8(b): Townships and Area Development projects - Covering an area

>50 ha. And or built up area >150000 sq. m- require EC.”




9.

10.

11.
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That the aforementioned entries under item 8(a) and 8(b) are qualiﬁed 4' '
as category ‘B’ projects under the EIA Notification, 2006 and requires
appraisal by the State Level Expert Appraisal Committees (SEACs)
and approved by the State Level Environment Impact Assessment
Authorities (SEIAAs). Further, that as per the EIA Notification, 2006,
in the absence of a duly constituted SEIAA/SEAC, a category ‘B’
project shall be considered at the Central Level as a category ‘B’
project. It is most respectfully submitted that the requirement of taking
Environmental Clearance for any building construction project is
governed by the aforesaid provisiops, stated in paras above.

That, the Ministry vide notification no. S.0. 637 (E) dated 28.02.2014
delegated the power to SEIAA to issue show cause notice to project
proponents in case of violation of the conditions of the Environmental
Clearances (EC) issued by the said Authorities to projects or activities
within their jurisdiction and to issue directions to the said project
proponents for keeping such EC in abeyance or withdrawing them, if .
required, for violations. A true copy of the S.0. 637 (E) dated ,‘
28.02.2014 is annexed herewith and marked as Annexure-R1/1.
Without prejudice to the above, it is further submitted that the Ministry

has issued O.M. dated 29.03.2022 setting out those activities that can
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be undertaken by the Project Proponent prior to the grant of
Environmental Clearance subject to certain conditions set out therein.

These activities are:

i. Fencing of the project site by boundary wall using civil
construction, barbed wire or precast/prefabricated components

ii.  Construction of temporary sheds using pre-fabricated/modular
structure, for site office/guards and storing material and
machinery,

iii. Provision of temporary electricity and water supply for site

officer/guards only

A true copy of the OM dated 29.03.2022 is marked and annexed herein

as ANNEXURE- R1/2.

12. It is most respectfully submitted that the Environmental Clearance
dated 18.07.2025 for the residential project titled “Harmony Platinum”
situated at Village KondhwaKhurd, Taluka Haveli, District Pune has
been granted by the State Environment Impact Assessment Authority
(SEIAA), Maharashtra, which is the competent regulatory authority for
Building & Construction / Township and Area Development projects

X falling under Item 8(a) and 8(b) of the Schedule to the EIA
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14.
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Notification, 2006, being Category ‘B’ projects. A true copy of the.
Environmental Clearance dated 18.07.2025 issued by SEIAA,
Mabharashtra is annexed herewith and marked as Annexure-R1/3.

It is submitted that Ministry has issued a circular dated 30/05/2012
wherein it was directed that for consideration of Environmental
Clearance (EC) to all expansion projects activities under the
Environment Impact Assessment Notification, 2006, the project
proponent shall submit the certified compliance report on the
conditions stipulated in the ECs to the existing projects/activities, from
the Regional Offices of the Ministry of Environment, Forest and

Climate Change.

A copy of the OM dated 30.05.2022 is marked and enclosed herewith

as Annexure- R1/4

It is most respectfully submitted that the Ministry has issued Office
Memorandum dated 08.06.2022 regarding the requirement and validity
of Certified Compliance Report (CCR) for appraisal of expansion
proposals under the EIA Notification, 2006. The said OM, inter alia,
provides that “The CCR issued by the concerned Authority shall
explicitly state the date of inspection, present status of the.

implementation of the project along with compliance status to each of
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the condition prescribed in the EC. CCR issued by the concerned
Authority shall be valid for a period of one year from the date of
inspection of the project. The submission of CCR beyond older than
one year from the date of inspection shall not be accepted by the
concerned MS of EAC/SEAC for placing it before the EAC/SEAC for
carrying out the appraisal process.” It is submitted that the appraisal
of proposals is undertaken strictly.in accordance with the aforesaid
Office Memorandum and applicable provisions of the EIA Notification,
2006. A copy of the OM dated 08.06.2022 is marked and enclosed
herewith as Annexure- R1/5.

15. It is submitted that in view of the foregoing facts and submissions, this
Hon’ble Tribuhal may be pleased to take the present affidavit on record
and pass such further order(s) as deemed fit in the interest of justice,
which the answering respondent shall duly comply with.

16. The answering Respondent craves liberty to file additional information,

Ly

DEPONENT
(=R o)

(SURENDER GUGLOTH)
'§ '/ Scientist ‘g
;yfa?m, I W ey aRady 93T
in. :} Environment, Forest ang Climate Change
P, ¥ - R.O, Nagpur

if any, till pendentelite.
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VERIFICATION
Verified at Nagpur on this 9" day of February, 2026 that the contents of
this affidavit based on official record(s) mai‘ntained and information
available in the office are true and correct, no part of it is false and

nothing has been concealed therefrom.

DEPONENT
(=R IE)

(SURENDER GUGLOTH)
Jwnf® * § */ Scientist 'E’
qaieRvl, a9 G4 Serary oRadd Tare
Min. of Environment, Forest and Climate Change
&.%I., AR~ R. O., Nagpur

N bcrUHE Mz ON THIS .......J.,.... T

NOTARIAL REG

ENTRY ng.—..l—y-—
3l2]202¢

'DATE

Jav OF . NAGP ,j ),i{
wzusMTJ KU aé a

RO NAGPUR WHO HAS BEEN IDENTIFIED
SHRI/ SMT.

ADVOCATE, NAGPUR.

ADVOCATE & NOTARY
B-B, Clarke Town. Nagpny 3¢ '
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ANNEXURE R1/1

T Ho Elo TA0-33004/99

HIXd

Che Gazette of Iudia

EXTRAORDINARY
W [[—EUS 3—39-TUg (ji)
PART II—Section 3—Sub-section (ii)

REGD.NO.D.L.-33004/99

YR | WehTtoTa
PUBLISHED BY AUTHORITY
G, 545] 73 feoett, Hrerar, ure 4, 2014/%TH 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
TgieRr 3T a9 HATe™
SrfergerT

72 feoeh, 28 WA, 2014

I3, 637(3).—FH=ST TIHR, TATST (TRET0T) AT, 1986 (1986 T 29) Tl &R 23 TR YA Tk
T TAM I U S SUMEE T R 5 % A gEH ffed vkl o1 qeeRen (TRe) AT, 1986 i 9N 3 Wi
SU-4N (3) & i HEF WHR gR ed fhu T weft o9 SR GeReEes et gurerd e (R ged
T T S WO kel A1 §) hl S WHHON gRI ero sifuepifiar & ofiw afEen a1 faman el
F TR TGRS T I b ATTHTI BT IIM H YRS FEAER] Dl HROT Tl AfeH TR HIA qe
TG I F AU fF FET WHER Uil & T TAESE $1 UfaHevn wR gemM A SH ifuftEm &t uw 5 &
IS o W IS o G, 9fE R WHR B T3 H @ fed 9 UH wrEaE smeavas €, gfg e @ a
sifaeRaen & fou 3o aRES ekl i TH TEieRel Sl i 3% Ui @ A1 a9 faw 9 gg fRe
S H vlE B YAESE w2

[€. S-11013/2/2013-3TE T (37F)]
S5 N, WY diea
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No. J-11013/2/2013-IA. (I)]

AJAY TYAGI, Jt. Secy.
950 GI/2014 (1)

11



2 THE GAZETTE OF1\10‘4‘EXTRAORDINARY [PArT II—SEC. 3(ii)]

Srferger
% feeedt, 28 W, 2014
RT3, 638(37).— =T THR, TATER0T (TR&T0T) A=, 1986 (1986 H129) T R 19 & WS (F) R Y&
TIFRTT A1 TR hdd U 3K hi €N & JASH & AT 39 UG 39 IR0 & w9 (3) # 379 § T & 9 Sfeataa
AT & WY 3 TR & w9 (2) H Sfeaiaa Wifkshior =1 iR i Wifdehd il 2:

AUt
%Y HEAh EIEERUR BEat| aAfereRTTRa
(1 (2) (3)
1. TATEROT (HEUT) AT, 1986 T UM 3 T SUEN (3) & YUl T A1 [T

37 e WHR g TfSd T A1 T Toeis W TteRot
TETET Wl (TE.ESTEET,)
2. iR SR o Herd (TH.INEUE.) o ol Rk e qafeRur SR oF HiAled gRl Aei-
H 1 RIS FRYe, o TRt A1 oW YU oA oF Wedh  fafifved WRfih wried i st
[ S-11013/2/2013-3TE T (TE) ]
S5 N, WY diea

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
(1) @ ©)
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-IA. (I)]
AJAY TYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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105 ANNEXURE R1/2

F. No. IA3-22/10/2022-IA.III [E 177258]
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

khkkhkk
Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
New Delhi-110 003
Dated: 29th March, 2022

OFFICE MEMORANDUM

Subject: Clarification regarding activities which can be undertaken for
securing the land prior to grant of Environmental Clearance-
regarding.

As per the provisions of Environment Impact Assessment (EIA) Notification
2006, the project or activities [New/Expansion/ Modernization/ change of product-
mix or raw material mix] listed in the Schedule to the said Notification would require
prior Environment Clearance (EC) from the concerned Competent Authority before
undertaking any construction work or preparation of land by the project proponent,
except for securing the land.

2. In this regard, Office Memorandum No. J-11011/41/2006-IA.I[(I) dated
19/08/2010 clarified that while securing the land, no activity relating to any project
covered under EIA Notification, 2006 including civil construction can be undertaken
at the site without prior EC except fencing of the site to protect it from getting
encroached and construction of temporary shed(s) for the guard(s).

3. Over a period of time, various options other than conventional barbed wire
and wall fencing, have come into existence, viz., use of pre-fabricated structures, pre-
cast compound wall etc. Further, in order to secure the land, the project proponent
may need to have water and electricity connection. In view of the same, it has been
decided by the Competent Authority in the Ministry to explicitly clarify that following
activities can be undertaken by the project proponent for securing the land.

1. Fencing of the project site by boundary wall using civil construction, barbed
wire or precast/ prefabricated components.

ii.  Construction of temporary sheds using pre-fabricated / modular structure,
for site office/guards and storing material and machinery.

iii.  Provision of temporary electricity and water supply for site office /guards only.

4. The above activities shall be undertaken subject to the following:

Page 1 of 2
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i.  The land should be in the legal possession of the project proponent and all
statutory approvals in respect of the project site should have been obtained.

ii. In case of involvement of any forest land, no activity shall be initiated at the
site till the Stage II Forest Clearance is obtained under the relevant provisions
of Forest (Conservation) Act, 1980. In case of applicability of Wildlife
Clearance, necessary permission from Standing Committee for National Board
for Wildlife (SCNBWL) shall be obtained under the provisions of Wildlife
Protection Act, 1972.

iii. In case of felling of trees if any, requisite permission from the Forest
Department/Statutory Authorities of the concerned State Government shall
be obtained.

iv.  The investment made by the Project Proponent on the above, in anticipation
of the applicable clearances under the relevant provisions of the Acts/Rules,
shall be entirely at the cost and risk of the proponent.

D However, the above dispensation would not entitle the project proponent to
claim fait accompli with regard to grant of EC or any other applicable permission
from any concerned statutory authority and further, the works of the aforesaid
nature shall have no bearing on appraisal of the project for grant of EC which shall
follow the due process and procedure as laid down in EIA Notification 2006, as
amended.

6. This O.M. is being issued in supersession of the earlier O.M. dated
19/08/2010 and with the approval of the Competent Authority. ‘/ﬁ‘)\/
(A.K. Agrawal)
Director
To
1. Chairman, Central Pollution Control Board (CPCB)
2. Chairman of all the Expert Appraisal Committees
3. Chairperson/Member Secretaries of all the SEIAAs/SEACs
4. Chairpersons/Member Secretaries of all SPCBs/UTPCCs
5. All the Officers of LA. Division

Copy for information to:

PS to Hon’ble Minister for Environment, Forest and Climate Change
PS to Hon’ble MoS (EF&CC)

PPS to Secretary (EF&CC)

PPS to DG (FC) & SS

PPS to AS(TK) / AS (NPG)/ AS(RS)

PPS to JS (SKB)

Website, MoEF&CC/Guard file.

APkl

Page 2 0of 2
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single=-Window Hub)

107 ANNEXURE R1/3

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

The Partner
M/S MAHANAGAR HOUSING

420 Narayan Peth Manik Prabhu Complex Laxmi Road Shagun Chowk -
411030

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted-to the:-SEIAA vide proposal number
SIA/MH/INFRA2/430300/2023-dated-24-May -2023. The particulars of the
environmental clearance granted to the projectare as below.

1. EC Identification No. EC25B038MH161057

2.  File No. SIA/MH/INFRA2/430300/2023

3. Project Type New

4. Category B

5. Project/Activity including 8(a) Building'and Construction projects

Schedule No.

6. Name of Project Proposed-Project "Harmony Platinum" at
Kondhwa, Pune by M/s Mahanagar
Housing

7. Name of Company/Organization = M/S MAHANAGAR HOUSING

8. Location of Project MAHARASHTRA

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Smt. Jayashree Bhoj (IAS)
Date: 18/07/2025 Member Secretary
SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC25B038MH161057 File No. - SIA/MH/INFRA2/430300/2023 Date of Issue EC - 18/07/2025

15
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/INFRA2/430300/2023
Environment & Climate
Change Department
Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.

To

M/s. Mahanagar Housing, L

Survey No. 13, H. No. 16/17/18,

Kondhwa Khurd, DistriCt- Pune.

Subject;z}‘ : Environmental Clearance for Prop'os‘ed R’es‘idential” & Commercial
% prOJect "Harmony Platlnum" Located at SurveyNo 13, H. No. 16/17/18,
ot Kondhwa Khurd,

5 r Housing

",u

ﬁDlStl‘lCt- Pune' Maharashtra by M/s Mahanagar

Reféfen’c;e._{, ; Appheano‘ﬁ:no;:’sIAMﬁ/n\ii?RAz/43"036Q/2023

ThlS has reference to your commumcatlon on the above—mentloned subject. The

proposal was consrdered by the SEAC-3 in its 1874 meetmg under screening category 3 (a)B2as

- per EIA Notification, 2006 and recommend to SEIAA. Proposal then con51dered in 2921 (Day-4)
meeting of State Level Env1ronment»lmpact Assessment Authorlty (SEIAA) held on 14th May,

2025. @ - . i ; .
2. - Brlef Informatlon of the pro_]ect submltted by you is as below -
1. Proposal Number soske, g SIA/MH/INFRA2/430300/2023 i :
s R ML E . Proposed Re51dent1al& Commercial pro_lect "Harmony
. [NameofProject . [Platinum" Located at Survey No. 13; H. No. 16/17/18, at
; R M  [Kondhwa Khurd, District- Pune, Maharashtra by M/s
AL R e, TR e Mahanagar Housmg e 4 :
3.  [Project category = 8a (B2)
4.  [Type of Institution Prlvate_,, LR S
Te, e :Name e ~ Mrs. Sapna Lalchandani
&b : < - L - Brd Floor, Manikprabhu Complex CTS
5.  |[Project Proponent = - Regd Ofﬁce address No. 420, Narayan Peth, Pune,
T e ~ Maharashtra 411030
v Contact number 18888388383
~fe-mail .~ . [lalchandanisapna@hotmail.com
: "~ |Sneha Hl-tech Products Bangalore (The Scope of consultancy
6. [Consultant is limited only to preparation of Environmental Management
Plan in accordance with EIA amendment notification dated 3rd
March
: 2016)
7. |Applied for New Project
8.  [Details of previous EC EC No: 21-365/2007-1A.111, Dated 22nd May 2008
9.  |Location of the project Located at Survey No. 13, H. No. 16+17+18, at Kondhwa
Khurd, District- Pune, Maharashtra

EC Identification No. - EC25B038MH161057  File No. - SIA/MH/INFRA2/430300/2023 Date of Issue EC - 18/07/2025 Page 2 of 11
16
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Latitude:18°2828.05"N Longitude:73°53'35.67"E

10. [Latitude and Longitude
11. [Total Plot Area (m2) 19100 m2
12. |Deductions (m2) 6692.01 m2
13.  |[Net Plot area (m2) 12407.99 m2
14. |Proposed ESI area (m2) 35444.75 m2
15. [Proposed non-FSI area (m2) [16977.66 m2
16. [Proposed TBUA (m2) 52422.41 m2
17. [TBUA (m2) approved by -
Planning Authority till date e
18. |Ground coverage (m?2) ‘_& % 14003.66 sq. m
19. [Total Project Cost(Rs.) .. [76.1234 Cr
20. [CER as per Mz *‘EF &CC Activity’:-? Duration
circular " . ,
dated 01/05/2018 T IWe Wlll_fOHOW the condltlons mentloned in OM
: Detalls of Bu11d1ng Conﬁguratlo Reason for |
<Please use followmg le 4 Modificatio
Lower Ground ,—,LG Upp -Ground UG Basemen : n
21. : R el o / Change
Prev1ous EC / Ex1st1ng Bulldlng Eroposed Conﬁguratlon
Building: | Conﬁgurat Height Bulldlng‘Name Conﬁguratlon - |Heigh
Name fion | —t (m)
- ey {Wing A (Resi. B + Gr + Mezz
Wlng A P +Comm.) ¢ fF Stllt + 12 F loors 47.40
Floors i
I Y B + Gr. Par + o
-~ [Wing C di
|Wing D 34.84 |-
(Resi. +
Comm.) - e s
WingE [P ~ PP+11Floors* [34.84
" [Floors L A
Wing F P+11 . Wing F P + 11 Floors 34.84
Wing G P+11 Wing G “P+11Floors  [34.84
Floors
Wing H P+11 34.84  (WingH P + 11 Floors 34.84
Floors '
Wing[&J [P 3.05 Wing 1 & J P + 7 Floors . [23.10
Wing K P + 5 Floors |17.37 Wing K P + 5 Floors 17.37
Wing L P + 5 Floors {17.37 Wing L P + 5 Floors 17.37

EC Identification No. - EC25B038MH161057

17

File No. - SIA/MH/INFRA2/430300/2023 Date of Issue EC - 18/07/2025
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Total Tenements/ shops
2. (Total number of tenements (Existing 278 Nos. + Proposed 162 Nos)
Total Tenements 440 & Commercial area 2309.70 sq. m.
ry Season (CMD) 'Wet Season (CMD)
Fresh Water [212.03 Fresh Water 212.03
Recycled 7.44 -Recycled (Gardening) (0.0
23 [Water Budget Gardening)
Recycled 106.62 Recycled Flushing 106.62
Flushing ‘
Sw1mm1ng INA Swimming Pool NA
~ IPool S I B
e Total 326.09 [Total 318.65
- |Waste water. .- 286.78 ¢ Waste water 286.78
8 i generation o lgeneration.
Water Storage Capacity|Domestic UG tank- (Exxstmg 281 CMD + Proposed 190 CMD)
" 24. [for Firefighting / UGT Flushing water tank- (Existing 63 CMD + Proposed 44 CMD) Fire
- UG tank — (Existing 250 CMD + Proposed 300 CMD)
3 25. [Source of water: . |[Local Body—PMC = .
: = < Level of the Ground water table Below 20-22monan
P e ; ', average
26. Ralnwater Harvestlng Slze and no of RWH tank(s) and - INA -
(RWH) - ,»»~'Quant1ty s £ T
y Quantlty and size of recharge plts " {I0Nos. &
S : - P.0mx2.0mx2.0m
Detalls of UGT tanks if any: O NA
Sewage generation in CMD: . 286.78
27. Sewage and . ISTP technology: _ _ MBBR
Wastewater _ [Capacity of STP (CMD) S 3000
Solid Waste - [Type -+ |Quantity (kg/d) Treatment / disposal
) Management durmg - . Steel, Tiles, Excavated Will be handed over
28.  |Construction ConstructiOn waste materlal ooz = - lto authorized recycler
- |Phase eaiee, URRERES : ~ [Topsoil will be used
ol i g for‘ landscaping.
~ [Type 0 .Quantlty (kg/d) Treatment / disposal
- Dry waste: 538 kg/day [Will be handed over
B o - to authorized recycler
. Wetwaste: 383,1,,\kg/day e Will be treated in
29. [Solid Waste ; e i OWC
Management durmg Hazardous waste: . [Negligible Handed over to
Operation Phase r b authorized recyclers
© * |Biomedical waste INA NA
E-Waste = . 9.0 kg/day Will be handed over
’ to authorized recycler
STP Sludge (dry) 28.2 kg/day Will be used as
' imanure for gardening
urpose
Total RG area (m2): 1240.80 m2
Existing trees on plot: 105 ,
30. (Green Belt Number of trees to be planted: 155 Nos.
Development (50+105 (Retain)
umber of trees to be cut: 00

EC Identification No. - EC25B038MH161057
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Number of trees to be transplanted:

00 o
Source of power supply: - IMSEDCL
During Construction Phase (Demand Load): |75 KW

During Operation phase (Connected load):

Existing: 1544.30

31. [Power requirement , KW
Proposed: 1361.80
KW
Existing: 755.13 KW
Proposed: 689.28
KW
2 X 630 KVA,1X
. 1630

< JKVA + 1 Nos. 315

= [KVA
- IX125KVA+1X
625

During Operation phase (Demand load):

32. Detalls of Energy

savmg :
Detall calculatibns & % of savmg -36. 18 % ‘

- = Details_ [Cost__
Environmental - ~ |Air, water, land, |

33. Management plan ~ |piological 10. Lakh
budget during environment - . &

Air, water and N01se 5 -‘Lakh‘/Annum

Construct n phas
4 . - ‘Monltorlng

Capi_tal [0&M
 {Rs.in (Rs in

" etails
: . Lacs) vLacs/Y)

108 38 25.86

R %Water‘l}arvéSting‘ 200 ~ 0.90

§W1mm1ng POO_] B T e ‘ -~
(Bolid Waste™™ " JOWC Gy 1875 (.63

Budget during - v Hazardous Waste Rk B e - -
Operation phase E waste & Dry Waste Handed overto ~ @.22 1.1
IAuthorized Vendor
Green Belt Development|--- ' 55.68 15.78
Renewable energy
Energy saving Solar PV panel & 56.40  [3.75
solar hot water '
Environmental From MoEF&CC - 4.0
Monitoring approved lab

File No. - SIA/MH/INFRA2/430300/2023 Date of Issue EC - 18/07/2025
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Disaster Management  |[During operation 90 10
hase
Type Required as per  |Actual Provided [Area per parking
DCR (m?2)
Existing
35. [Traffic Management Y- 364 364
Wheeler (6034.90 Sq. m)
2- 593 593
'Wheeler
Bicycles [427 = 27
© Proposed - = e
- 146 146 ..
- |Wheeler | ~ {(2385.0 Sq. m)
D- - 280 280. b
. Wheeler |
Bicycles | r ‘
36. |Details of Court cases / litigations w.r.t. the project and project location if any.  [No

The comparative statement for the project is as below: -

AtS. No.13/8, 9,12, 14, At Survey No. 13, H. No.» )
1. | SurveyNo. NIBM Road, Kondhwa, | 16+17+18, at Kondhwa Khurd, Expansion Project
o Dist Pune, Maharashtra. | District- Pune, Maharashtra
Proposed Residential Proposed Residential &
2. | Project name Complex, "Hill Mist Comnercial project"Harmony Name Change
Harmony” Platinum”
3. |Plotarea 19100 m? 19100 m® No Change
a1 Increased by 28794.41 m®
: " ¥ \
4. | Builtup Area 23628sq.m 5242241 m due to UDCPR Rule
No of Buildings . !
5. and Wings WingAtoL WingAtel | No change
No. of 408 Residential Flats & 2 440 Residential Flats & 32 No. of tenements
6 | - . increases & Nos. of shops
tenements nos. of Shops Commercial area 2309.70 . )
B ncreases
7 | Project Cost- Rs. 22 Cr Rs.76.1234 Cr: Increased by 54.1234 Cr
Total Water Increased by 94.09
8 requirement 232 m3/day 326.09 m3/day m3/day
Sewage increased by 86.78
9 generation 200 CMD 286,78 CMD m3/day
; . Increased STP capacity
10 | STP Capacity 100 CMD 300 CMD by 200 CMD
. | Solid waste Total solid waste generated- | Total solid waste generated- N .
1 management 1200 kg/day 1386 kg/day Increased by 186 Kg/D
3. Proposal is an expansion of existing construction project. Project had received earlier

Environment Clearance vide 21-365/2007-IA.III, Dated 22nd May 2008 for total BUA of 23628
m2.Proposal has been considered by SEIAA in its 292" (Day-4) meeting held on 14" May, 2025

EC Identification No. - EC25B038MH161057
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and decided to accord Environment Clearance to the said project under the provisions of
Environment Impact Assessment Notification, 2006 subject to implantation of following terms and
* conditions- '
Specific Conditions:
A. SEAC Conditions-

1. PP to submit copy of IoD. :

2. PP to undertake for smooth functioning as well as operation and maintenance of
~ existing environmental infrastructures, viz, STP, OWC and Rain water harvestmg

system (1ncrease number of surface recharge plts)

not correct
6. PPto prov1de elect

drrnkmg water They can use recYcled water or tanker Water for proposed constmctron

B. SEIAA Condltlons- e , v B
1. PP has provrded mandatory 80 m2 on mother earth Local planmng
authorlty to ensure the compliance of th same. ‘ -

2. PP to keep open ‘'space unpaved so as to ensure permeablhty of water However
whenever paving is deemed necessary, PP to prov1de grass pavers of sultable types &
strength to. mcrease the water :rmeable area as well as J allow effect1ve fire tender
movement : 5 N :

General Condltlons :
a) Construction Phas
I. The solid waste generated shou
waste should be drsposed of to the: approved 51tes for land ﬁlhng after recovering
recyclable material, % v ey M o
II. Disposal of muck Cons' ctron sp01ls 1nclud1 g‘ bltumrnous material during
construction phase should not create any ‘adverse effect on the nelghbounncr
communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in the approved sites with the approval of competent
authority. 7

II. Any hazardous waste generated during construction phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution

Control Board. . |
IV. Adequate drinking water and sanitary facilities should be provided for construction

EC Identification No. - EC25B038MH161057  File No. - SIA/MH/INFRA2/430300/2023 Date of Issue EC - 18/07/2025 Page 7 of 11
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workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured.

Arrangement shall be made that waste water and storm water do not get mixed.

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.

The ground water level and its quality should be monitored regularly in consultatron
with Ground Water Authority.

Permission to draw ground water for construction of basement if any shall be obtained
from the competent Authorrty prior to constructron/operatron of the project.

. Fixtures for showers torlet flushing and drinking should be of low ﬂow elther by use

of aerators or pressure reducmg devices or sensor based control.
The Energy Conservation Building code shall be str1ctly adhered to
All the topsoil excavated durmg construction actlvrtres should be stored for use in

.hortlculture / landscape development within the project site.

Addrtronal soil for levellmg of the proposed site: shall be generated w1thm the sites (to
the extent possrble)‘i" so- that natural dramage system of the area is protected and
1mproved : L W L L .
Soil and ground water samples erl b tested to ascertam that there is no threat to
ground water quahty by leachmg of heavy metals and other toxic contaminants.

PP to strrctly adhere to all the condrtrons ment1oned in Maharashtra (Urban ‘Areas)

Protection and Preservat1on of Trees,Act 1975 as amended durrng the valrdrty of
Envrronment Clearance. ' : :

The diesel generator sets to be used durmo construction phase should be low sulphur
dresel type and should conform to Env1ronments (Protectlon) Rules prescrrbed for air
and 1 noise emission standards '

'Veh1cles hlred for transportatlon of Raw materlal shall strictly. comply the em1ssron .

- norms prescrlbed by Mlmstry of Road Transport & Highways Department The vehrcle

XVIIL.

- shall be adequately covered to avo1d sprllaoe/leakages': i :
Amblent noise levels ‘should conform to res1dent1al; tandards both durmg day and

"ynwht Incremental pollution loads on the ambrent a1r and norse quality should be

XVIIIL

XIX.

closely momtored durm0 constructron phase Adequate measures should be made to
reduce ambient air and noise level durmg constructlon phase 50 as to conform to the
stipulated standards by CPCB/MPCB. ‘ g S

Diesel power generating sets proposed as source of backup power. for elevators and
common area illumination during construction phase should be of enclosed type and

conform to rules made under the Environment (Protection) Act, 1986. The height of -

stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.
Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person. .

B) Operation phase:-

L

EC Identification No. - EC25B038MH161057
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should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/inert solid waste should be disposed of to the approved
sites for land filling after recovering recyclable material.

II. E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016.

III. a) The installation of the SeWage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the | proj eomlmssmned for operation. Treated
effluent emanating” fr_om STP "shall be re ycled/ reused to the maximum extent
possible. Treatment of 100% grey water\ by‘"decentrahzed tre tment should be done.
Necessary. measures should be made to mitigate the odour problem from STP. b) PP to

grvelOO % treatment to sewage /L1qu1d Waste and explore the pos51b1hty to recycle at

IVv. ‘ jfacﬂlty, green belt
p : , durlng ‘the SEIAA
meetmg, PP t\o{ explore p0351b111ty of utilizing excess’ eated water in the adJacent area
for gardenm fore dlschargmg it 1nto;seWer line No phyS1cal occupatlon or allotment
will be give unless all above sa1d env1ronmental 1nfrastructure is mstalled and made
functlonal mcludmg Water requ1rement - : .
V. The Occupancy Certlﬁcate ‘shall be iss: ed by the: Local Planmng Authorlty to the
prOJect only after ensurmg sustained ava1lab111ty of drmkmg water connect1v1ty of

sewer l1ne to the prOJCCt s1te and pro:' er d1sposal of treated water as per env1ronmental

norms. v : a e
VL Trafﬁc congestlon vnear the entry an exrt pomts from the roa sa Jommg the proposed
proj ect srte must be 2 ‘01ded Parkmg should be fully mternahzed and no pubhc space

VII } ‘PP to provrde adequate electrlc chargmg poxnts for electrlc Vehlcles (EVs)
VIII.‘:_‘e._Green Be - Developme "t:shall be carr1ed out consrdermg CPCB gmdelmes 1nclud1ng
..:;*?7 select1on

of the proj ect cost The funds earmarked for the env1ronment protectton measures shall

not be diverted for other purposes. , %
XI. The project management “shall advertlse at least in two local newspapers widely
circulated in the region around the project; one “of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that

the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at
Website at parivesh.nic.in

XII. A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent. ‘
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XIII.  The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

C) General EC Conditions:-

L. PP has to strictly abide by the COI’ldlthIlS strpulated by SEAC& SEIAA.

II. Ifapplicable Consent for Establlshmen " shall be obtained from Maharashtra Pollution
Control Board. under A1r and ‘Water Act and a copy shall be submltted to the
Environment department before start of any construction work at the site.

II1. Under the provrslons of Envrronment (Protectron) Act, 1986 legal actlon shall be
has been started wrthout obtammg env1ronmental clearance 5

IV. The prOJect proponent shall also submit * six monthly reports on. the status of
comphance of the stlpulated EC conditions, mcludlng results of monitored data (both
in hard copies as well as by e-mall) to the respective: Reglonal Ofﬁce of MoEF the
respectlve Zonal Ofﬁce of CPCB and the SPCB o o

V. The envrronrnental statement for each ﬁnanclal year endlno 3lst March in Form-V as
is mandated to be submrtted by the prolect proponent to the concerned State Pollution
Control Board as prescrlbed under the Envrronment (Protectlon) Rules, 1986, as
amended subsequently, shall also be put on the web51te of the company alono w1th the
status of comphance of EC condrtlons and shall also be sent to the respect1ve Reglonal
Ofﬁces of MoEF by e-mall L ' WLy '

VL. No further Expansron or modlﬁcatlons other than mentloned in the EIA Notlﬁcatron
. 2006 and its amendments shall be carrled out without prior approval of the SEJAA.
:\.:In case of dev1atrons or alteratlons ‘in the pro;ect proposal from those submltted to-
SEIAA for clearance, a fresh reference shall be made to the SEIAA as appllcable to
o _assess the adequacy of conditions nnposed and to add add1t10na1 envrronmental _
protectlon measures required, if any. o -
VIL This. env1ronmental clearance 1s 1ssued subject to obtarnlng NOC from Forestry &
Wild life angle: 1nclud1ng clearance from the standlng committee of the Natlonal Board
for Wild life as if apphcable & this environment clearance does not necessarrly implies
that Forestry & Wild life clearance granted to the pI‘O_]eCt whrch w111 be considered
separately on merlt R

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent
has not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable permissions/ NOCs shall be obtained before
starting proposed work at site. '
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6. In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Environmental Protection Act, 1986.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act 1986 and rules there under Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendment the pub iability Insurance Act, 1991 and its
~ amendments. o
9. Any appeal aga' ,thls Envrronment clearance shall 1 w Natlonal Green Tribunal
(Western Zone Bench Pune) New Admlmstratlve Building, 1St Floor D-Wlng, Opposite Council
Hall, Pune, if preferr' 'd ithin 31 - prescribed under Sectlon 1,6 of the:: National Green
Tribunal Act 2010 D .

* (Member Sccretary, SEIAA)

. Secretary, MoEF & CC, IA- DlVlSlOIl MOEF & CC Ny
. Member Secretary, Maharashtra Pollutlon Control Board Mumba1 ’;_3‘ *

2
3
4. Reglonal Office MoEF &CC Nagpur
5
6
7

5. District Collector, Pune.
6. Commrssmner Pune Munlclpal Corporatlon e s
\ Regronal Ofﬁcer Maharashtra Pollutlon Control Board?

Signature,
Digitally signed by
Bhoj (IAS)
Designation: Me
Date and Time: 7
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F. No. J-11011/618/2010-1A-li (1)
Government of India
Ministry of Environment and Forests
(I.A. Division)
' Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi - 110 003

Dated: 30" May, 2012
CIRCULAR

Subject: Consideration of expansion proposals for grant of Environmental
Clearance under the EIA Notification, 2006.

This is in continuation to this Ministry’s circular no. J-11013/41/2006-1A.11 (1},
dated 20.10.2009 regarding consideration of expansion proposals for grant of
environmental clearance under EIA Notification, 2006.

2." It has been now decided that while submitting the application for consideration
for grant of environmental clearance of all expansion projects under the EIA
Notification, 20086, the project proponent shall henceforth submit a certified report of
the status of compliance of the conditions stipulated in the environmental clearance
for the ongoing / existing operation of the project by the Regional Offices of the
Ministry of Environment and Forests.

3. The status of compliance of the conditions stipulated in the environmental
clearance as highlighted in the report(s) will be subsequently discussed by the
respective Expert Appraisal Committees during the appraisal of the expansion
proposal and duly recorded in the minutes of the meeting. Applications for expansion
project received without the compliance status as mentioned in para no.2 above
shall not be accepted and placed for consideration before the Expert Appraisal

Committees.
@ nlm ufosner
(Dr. P.L. A@;
Director
i. All the Officers of |A Division

ii. Chairpersons / Member Secretaries of all the SEIAAs/ SEACs
ili. Chairman, CPCB
iv. Chairpersons / Member Secretaries of all SPCBs / UTPCCs

This issues with the approval of the Competent Authority.

Copy to:

i. PS to MEF

ii. PPS to Secretary (E&F)
iii. PPS to SS (JMM)

iv. JS (RG)

v. Website, MoEF

vi. Guard File
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119 ANNEXURE R1/5

F. No. 1A3-22/10/2022-IA.I1I [E 177258]
Government of India
Ministry of Environment, Forest and Climate Change

(IA Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi - 110003
Dated: 8th June, 2022
OFFICE MEMORANDUM
Subject: Requirement and validity of Certified Compliance Report (CCR) issued

by the IROs of MoEF&CC/MS of SPCBs/ ROs of CPCB - regarding.

The MoEF&CC issued an Office Memorandum (OM) No. J-11011/618/2010-
IAII(I) dated 30/05/2012 which mandates the requirement of Certified Compliance
Report (CCR) on the conditions stipulated in the ECs to the existing projects/activities
from the concerned Integrated Regional Offices (IROs) of MoEF&CC for consideration of
expansion proposals for grant of Environment Clearance under the provisions of EIA
Notification, 2006.

2. In order to facilitate the process of obtaining CCR, MoEF&CC issued a circular No.
J-11013/6/2010-IA.II(Part) dated 7/09/2017 stating that the concerned Member
Secretary(MS) of EAC/SEAC shall make a request to the concerned IRO of MoEF&CC at
the time of issuance of ToR for the developmental project. Such request shall be disposed
of by the concerned IRO within one month. In case, if the inspection is not carried out
within one month, the CCR obtained from concerned Regional Offices of Central Pollution
Control Board (CPCB) or MS of respective State Pollution Control Boards shall also be
accepted for deliberations by the EAC/SEAC.

8 In all cases involving expansion of any project or activity, CCR is mandatorily
required. In this regard, instances have been brought to the notice of this Ministry wherein
the Environment Clearance épplication for expansion projects are being submitted by the
project proponent with the CCR older than three years for appraisal by the EAC/SEAC.
Further, project proponents are not submitting CCR for the expansion proposals if the
existing unit is running on Consent To Operate (CTO) obtained from the SPCBs/PCCs.

4. The aforesaid matter has been examined in the Ministry and it has been decided
that following procedure shall be adopted by the Member Secretary (MS) of EAC/SEAC

while appraising developmental projects which involve expansion, as per the provisions
of EIA Notification 2006.

Page 1 of 3
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A. Proposals involving expansion of existing EC

i. At the time of issuance of expansion ToR, the MS of EAC/SEAC shall endorse a
copy of the ToR to the concerned IRO of MoEF&CC. Based on the same, project
proponent shall approach the concerned IRO of MoEF&CC to issue CCR. Such
request shall be expeditiously considered and disposed of by the concerned IRO
within a time frame of three months from the date of application of project
proponent. In case, the CCR is not issued within three months, the project
proponent shall approach concerned Regional Offices of Central Pollution Control
Board (CPCB) or MS of respective State Pollution Control Boards (SPCB) or State
Pollution Control Committees (SPCCs) for the same.

ii. The CCR issued by the concerned Authority shall explicitly state the date of
inspection, present status of the implementation of the project along with
compliance status to each of the condition prescribed in the EC.

iii.  CCRissued by the concerned Authority shall be valid for a period of one year from
the date of inspection of the project. The submission of CCR beyond older than one
year from the date of inspection shall not be accepted by the concerned MS of
EAC/SEAC for placing it before the EAC/SEAC for carrying out the appraisal
process.

iv.  Monitoring report issued by concerned IROs in conformity to the above, if
available, can also be submitted by the project proponent in place of CCR.

v.  Self-certified six monthly Compliance Report for the latest EC shall be sufficient if
the project proponent applies for expansion within a period of six months from the
grant of previous EC. If such application is submitted beyond the period of six
months from the grant of EC, CCR shall be required for the latest EC.

B. Proposals involving expansion of existing project running on the basis of Consent
To Operate (CTO) from SPCBs/ SPCCs (without requirement of EC)

i. At the time of issuance of expansion ToR, the Member secretary of EAC/SEAC
shall endorse a copy of the ToR to the concerned MS of SPCBs/SPCCs. Based on
the same, project proponent shall request the concerned MS of SPCBs/PCCs to
issue CCR on the compliance status to the prescribed CTO conditions. Such request
shall be expeditiously considered and disposed of by the concerned SPCBs/SPCCs
within a time frame of two months from the date of request of the project
proponent. In case, the CCR on CTO conditions is not issued within two months,
the project proponent shall approach concerned Regional Offices of CPCB for the
same. ‘

ii. The CCR on CTO conditions shall explicitly state the date of inspection, present
status of the implementation of the project along with compliance status to each of
the condition prescribed in the CTO. Such CCRs shall be forwarded by the
concerned Member Secretary of SPCBs/PCCs to the MoEF&CC/SEIAA.
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iii. ~CCR on CTO conditions issued by the concerned SPCBs/PCCs shall be valid for a
period of one year from the date of inspection of the project. The submission of
CCR older than one year from the date of inspection shall not be accepted by the
concerned MS of EAC/SEAC for placing it before the EAC/SEAC for carrying out
the appraisal process.

iv.  Self-certified Compliance Report for the latest CTO shall be sufficient if the project
proponent applies for expansion within a period of one year from the
grant/renewal of CTO. If such application is submitted beyond the period of one
year from the grant/renewal of CTO, CCR shall be required for the latest CTO.

5. This OM is issued in supersession of OM no. J-11011/618/2010-IA.II(I) dated
30/05/2012 & J-11013/6/2010-IA.II(Part) dated 7/09/2017 and with the approval of the

Competent Authority.
E‘ BlejrL
(Sundar Ramanathan
Scientist E
To
Chairman, Central Pollution Control Board (CPCB).
Chairman of all the Expert Appraisal Committees
Chairperson/Member Secretaries of all the SEIAAs/SEACs
Chairpersons/Member Secretaries of all SPCBs/UTPCCs

All the Officers of I.A. Division

L o S

Copy for information to:
1. PS to Hon’ble Minister for Environment, Forest and Climate Change

2. PS to Hon'ble MoS (EF&CC)
B PPS to Secretary (EF&CC)

4. PPS to DGF&SS (EF&CC)
5
6

. PPS to AS(TK)/PPS to JS (SKB)
. Website, MOEF&CC/Guard file
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